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(0) whether Union Government have 
issued necessary orders notifyiDJ the 
Ban s about the location of h adquar-
ters and area of operation; and 

(d) if not! the rea on tbel' for? 

THE WNISTBR OF STATE IN 
THE MINISTRY OF FINANCE 
(SHat JANARDHANA POOJARY): 
(8) At pr!!sent, tbere are 14 Regional 
Rural Bank (Oramin Banks) in Andbra 
Pradesh which have been set up in terms 
of section 3(1) of the Regional Rural 
Bank Act 1976 (21 of 1976). 

(b) In t rms of sect ion 6 (2) 
of the ab.ove mentioned A-ct, every 
State Govt. including the Government 
of Andhra Pradesh contributes lS% of 
the issued share capital of a Regional 
Rural Bank. In re p ~t of th Regio- · 
nal Rural Banks set up in Andhra Pra-
desh so far, the State Government helve 
subscribed their share in the equi ty of 
the regional rural bank. 

(c) : Yes, Sir. 

(d) Does not arise. 
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Wi)) t Minist · r of FINA CE be 
pIe to :ita,te: 

(a) whether the General Manager of 
the Syndicate Ban in London has 
resiAned recently; 

(b) whether the resigned General 
Manager was in the London Office for 
the lear 

(C) whether this ondon Drane 
of tbe y dicate Bank bad advanced 
loans to Shri Rajendra Set ie of M/ 
Esal Gr up of Camp ies \;\'hich has 
recently been doclar d )j uidat d ; 

(d) if 0, the detaj I thereof; and 

(e) whether t Banking Dep runont 
of Governm ot had mad enquiri in 
this regard? 

THE M1NISTER 0 TA'fE. IN 
tHE MINISTRY OF INAN B 
(SHRI JANARDHANA POOJARY): 
(aj and (b) : D puty GeneraJ Manag r 
(and not a G ncral Manager) of Syndi. 
cate Bank. who was post d to London 
as Branch Manager in 1976 and remai . 
ned there ev inee, has re i ned from 
th B&nk' ervice wit effect from 31st 
Oc et. 1984. 

(c) According to information pro-
vided by the Syndjcate Bank. it has Dot 
advanced any loan to Shrl Raj odr 
Sethia or th Esal Group of Companies. 

(d) and (e) Do not ri . 

Busting of Multi-Crore Smo lina ac e 
in Bombay 

229. S RI ANA 0 SI GH : 
WHl the Mini ter of FINANCE be plea· 
sed to state : 

( ) wb ther a multi-crore smuggling 
racket had been busted by the Marine 
and preventive Wing of Bombay Cus-
toms following seizur of sophisticated 
smuggJed hou enold good and arrest of 
six presons in Bombay around January 
24, 1985 ; and 

(b) jf so, th detail of the findin 
including tho bout th 
rand i of t rocket a d 
ved nd action 0 f 
regard ? 

THE MINI TE T TE IN TB 
MINISTRY 0 FJ A CE (SHRI 
JANARDHANA P OJ Y): (a) and 
(b) The Officer of th Marine and 
Preventiv Wing of th Cu oms (Pre-
venfve) Collectorat, Bombay h v 
detected a racket i misu e of Tl'ansfer 
Residence faciJity at d clea ance of 
unaccompanied bag age from Bomb y 
Docks . As a result of the investiga-
tion conducted from 19.12.1984 upto 
8th March, 1985, contraband goods 
vaJ)l d at . 1.24 c Ores have been 
seiz d in 34 pases 13 persons have al 0 
been arrested in this conntction. 

As the cases are stilJ under investi. 
gation, it will Dot be expedient to dis-
close further d~tails at this stage. 




